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CENTRAL ADMINISTRATIVE TRIBUNAL
MADRAS BENCH

Dated the Wednesday, 14th day of October Two Thousand And Twenty

PRESENT:
THE HON’BLE SHRI S.N. TERDAL, MEMBER(J)
THE HON’BLE SHRI C.V. SANKAR, MEMBER(A)

O.A.310/413/2020

B. Vinayagamurthy (age 49)
S/o. Balasubramanian,
No.32, Kumara Bhavanam,
Chidampara Nagar,
Mathur Industrial Estate,
Pudukottai District
PIN-622 515.        …….Applicant

(By Advocate: Mr. R. Malaichamy)

Vs.
1. Union of India,

Rep. By the Chief Postmaster General,
Tamil Nadu Circle,
Anna Salai,
Chennai-600 002;

2. The Postmaster General,
 Central Region (TN),
 Tiruchirapalli-620 001;

 3. The Superintendent of Post Offices,
 Pudukottai Division,
 Pudukottai-622 001;
       
 4. The Assistant Superintendent of Post Offices,
 North Sub Division,
 Pudukottai-622 001. .

...Respondents. 
(By Advocate: Mr. M. Kishore Kumar)
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O R D E R
(Pronounced by Hon’ble Mr. S.N. Terdal, Member(J))

This  OA is  filed  by  the  applicant  seeking  the  following

reliefs:-

“i)  to call for the records of the 3rd respondent

pertaining to his order which is made in No.B2/GDS

Tfr/Dlgs dated 01.06.2020 and set aside the same;

consequent to,

ii) direct  the  respondents  to  post  the

applicant  by  transfer  as  GDS  Packer  at

Subramaniyapuram  SO  or  Beema  Nagar  SO  or

Somarasam Pettai SO, for which he has submitted

representation dated 23.05.2020 and

iii) to  pass such further  or  other  orders  as

this Hon'ble Tribunal may deem fit and proper.”

2. Heard  Mr.  R.  Malaichamy,  Learned  Counsel  for  the

applicant and Mr. M. Kishore Kumar, Learned Standing Counsel

for  the  respondents  and  gone  through  the  OA  and  all  the

documents.

3. Learned Counsel for the applicant submits that after filing

of the OA, the relief prayed for in the instant OA had already
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been  granted  by  the  Department  and,  therefore,  the  OA

becomes infructuous.

4. In view of the relief sought in the instant OA had been

granted by the department, nothing remains to be adjudicated

in the OA  Hence the OA is dismissed as infructuous.  No costs. 

 (C.V.SANKAR) (S.N. TERDAL)
           MEMBER(A)       MEMBER(J)

14.10.2020

Asvs  


